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MOTION RE: CONDUCT OF MEMBER 
DURING PRESIDENTS 

ADDRESS—Con/d.
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MR. SPEAKER : I will now put Mr.
Vajpayee’s amendment to the vote of the 
Hbuse.

The question is :
That in the Motion—

(1) for “strongly disapproves of the 
conduct of Sh*i Ram Deo Singh 
who created obstruction and show
ed disrespect to the President on the 
solemn occasion of the Address/*
substitute ‘‘resolves that a Com
mittee consisting of IS Members 
of this House be nominated by the 
Speaker to go into the question of 
alleged disorderly conduct of Shri 
Ram Deo Singh at the time of the 
Presidents Address” , and

(2) for *(and cond&ms his undesirable, 
undignified and unbecoming be
haviour/*
substitute “ and make a report to 
the House by the 1st July, 1971.”
The motion wa$ negatived.
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The question is :
“ In the first line of the Motion, 

delete the words “ strongly disapproves 
o f ’ and substitute the words “ is deeply 
concerned at” .

"In  the Second line, after the word
“who'’, add ‘‘is alleged to have” .
In line 5, after the word Mand’\  delete 

the rest and add—
“ therefore resolves that a Committee 

consisting of IS Members of tins House 
is constituted by the Hon’ble Speaker 
to go into the matter in all details and 
to suggest suitable action and also guide
lines for the future by the first week of 
the next session.M

The motion was adopted.

MR. SPEAKER : I will now put the
Motion as amended, to the vote of thc 
House.

The question is ;
“That this House is deeply concerned 

at the conduct or Shri Ram Deo Singh 
who is alleged to have crcated obstruc
tion and showed disrespect to the 
President on the solemn occasion of his 
Address to both the Houses of Parlia
ment assembled together under article 
87 of the Constitution on the 23rd 
March, 1971 and therefore resolves that 
a Committee consisting of 15 Members 
of this House he constituted by the 
Hon’ble Speaker to go ioto the matter 
in all details and to suggest suitable 
action and also guide-lines for the future 
by the first week of the next Session.**

The motion was adopted.

19.99 hr*.

DISCUSSION RE: ARREARS PAY
ABLE TO SUGARCANE 

GROWERS

MR. SPEAKER : You want to have 
this discussion under Rule 193 7

APRIL % 1971

MR. SPEAKER : I will now put the SHRI R. D. BHANDARE (Bombay
amendment of Shri Mohan Dharia to the Central): Let him move it and It cat* be
ypteof the House, $sc9*e4 next tip*.


